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I have already been pleading, it would be
very helpful because they would' be able to
give correct assessment. The experience has
been that the Central teams reach very late
and they take months to prepare an
assessment report. Even then the Centre
would not be considering the reports in
accordance with the loss incurred by the
States. They would not give necessary help.
For instance, in the last 5 years Andhra
Pradesh had been pleading for a help of Rs.
2500 crores because of loss incurred by
floods and Rs. 266 . crores were sanctioned.
I think my report is correct and if it is not,
the hon. Minister may kindly provide the
latest report, I would be grateful to him.
Even such meagre help is not coming in time
because the teams are not sent immediately
and immediate' assessment is not drawn.
That is why 1 hope 'our hon. Minister would
take this discussion seriously and attend to
the problems of the States and render them
necessary help.

[5 AUG.

THE VICE-CHAIRMAN (SHR1 B.
SATYANARAYAN REDDY) ¢ Now the
Minister for Parliamentary Affairs  will
make a statement an” then we will take up
Private Members' Business Calling Attention
will be taken up at 5.30 or at 5.00, that we
will decide later on.

ANNOUNCEMENT
REGARDINGGOVERNMENT
BUSINESS FOR THE V7EEK

COMMENCING MONDAY, THE 8TH
AUGUST, 1988

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI M. M. JACOB): With
your permission, Sir, I rise to announce
that Government Business in this House
during the week commencing Monday, the
8th August, 1988, will consist of:

(1) Discussion on the Resolution *
seeking disapproval of the Bharat
Petroleum Corporation Limited
(Determination of Conditions of
Service of Employees)  Ordinance,
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1988 and consideration and passing of the

Bharat Petroleum Corporation Limited

(Determination of Conditions of Service of

Employees) Bill, 1988, as passed by Lok

Sabha.

(2) Consideration and

of:

(a) The Delhi
(Amendment) Bill, 1988.

passing

University

(b) The Dock Workers (Regulation
of Employment) Amendment Bill, 1987.

(¢) The Merchant Shipping (Second
Amendment) Bill, 1987.

(3) Further consideration ana passing of
the Prevention of corruption Bill, 1987 as
passed by . Lok Sabha.

(4) Consideration and passing of the
following Bills as passed by Lok Sabha:

(a) The National Waterway (Sadiya-
Dhubri Stretch of the Brahmaputra River)
Bill, 1988.

(b) The Alcock Ashdown Company
Limited (Acquisition of Undertakings)
Amendment Bill. 1988.

RESOLUTION DEMANDING FOR-
MULATION OF NATIONAL POLICY
FOR HAWKERS AND VENDORS

SHRIMATI ELA RAMESH BHATT
(Nominated): Sir I move the following
Resolution;

"Having regard to the fact—

(i) that in the fast growim urban sector
there is proliferation of hawkers and vendors
in the cities because of poverty and un-
employment, and despite the useful service
they render to the society they are looked
upon as an hindrance to planned -
development of "cities both by the elite
urbanites and the town planners alike;



263  Resolution demanding
formulation

[Scat. Ela Ramesh Bhatt]

(i1) that hawkers and vendors are subjected
to constant mental torture by the local
officials and are harassed in many other ways
which at times leads to riotous situations;
and

(iii) that there is hardly. any policy
consistent with their needs;

this House urges upon Government to—

(i) formulate a national policy for the
hawkers and vendors by making them a part
of the broader structural policies aimed at
improving their standards of living;

(ii) protect their existing livelihood;

(iii) provide legal access to the use of
available space in urban areas;

(iv) make them a special component of the
plans for the urban development, by treating
them as an integral part of urban distribution
system;

(v) give them legal status by issuing
licences and providing exclusive hawking
zones; and

(vi) issue guidelines for action at local
levels."

Sir, this is the subject on which I have been
feeling agitated for all these years. I feel
privileged to have got this opportunity to move
my Resolution here. India, in spite of having a
large rural population is one of the largest urban-
populated country in the world. Many of its
cities are amongst the biggest cities of the world.
Today, a high rate of population growth and also
urbanisat' will cause the growth of the. urban
areas both in size and in number in near future.
These urban areas, towns, cities and our
metropolitan areas, have large eancentration of
population engaged in, various economic
activities. The low income self-employed
.groups in cities are usually referred to as the
urban informal sector. They constitute upto
50 per
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cent of the labour force in cities like
Bombay, Calcutta and Madras. The
Master Plan for Delhi, 1962 and the
surveys done by the School of Planning,
Delhi, indicated that 61 per cent of the
total workers were in the unorganised
sector.

In spite of the valuable contribution of
the urban, informal sector in the urban
economy and also in the distribution
system of goods scad services, little
attention has been paid to "it in our urban
planning. The people in this sector are
either overlooked, ' or are looked down
.upon as j something to be controlled, or as
an ! eyesore which has to removed. Their
activities seem to conflict with the image
of a modern city. A modern city in their
concept has to be something like the city of
Montreal or London or Toronto. In most
cases, a modem city is equated to the
Western cities. The asumptions are that the
informal sector ig anti-developmental. it is
a temporary occupation, it is antisocial, it is
dirty, it is unae'sthetic. it is unhygienic.
And because of this neglect and negative
attitude towards the urban informal sector,
the conventional framework of urban plan-
ning is bypassed. This whole sector is
almost ignored from the conventional
urban planning and therefore there is an
unplanned urban growth. Therefore the
poor people who are surviving in this
informal sector have to solve their own
problems outside the existing framework of
urban planning and control.

The wurban informal sector which
is essentially self-employed has three
categories.—the home based  pro
ducers which include artisans and
piece-rate workers the petty vendors
and hawkers who are selling various
kinds of things like vegetables, fruit?.
eggs and fish—all kinds of house
hold utility items, or leather goods:
and all those who are services,
including their own manual labour. They are
loaders, cart-pullers and head loaders. Some
of the surveys show that 40 per cent of the
informal sector is engaged in petty trading.
This is the study done by the Madra?
University. Also a eonsus of informal'
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secor in retail trade of Delhi urban area in

1981 done by the * School of Planning, Delhi;

reveals that 11,39,000 informal sector units in

trade and services were operative in different

parts of the city of Delhi.

So what we are talking about today is these
petty vendors and hawkers who are trying to
eke out their meagre living in the cities and
towns. A majority of these hawkers are those
who sit and vend in their down-town city
markets, on pave-

inents or those who move oh the streets with
their head-load or push-'carts filled ..with
various kinds of goods. in the city of
Ahmedabad, to which I belong, there is a
down-town market called  Manak Cowk.
This
"market was created in the eighteenth century
by the then ruler. Since then it has developed
into a market, and today, according to our
survey, we have been able to find that the '/en-
dors who are sitting today have been there
since last three generations if not four. As the
city developed, as the city grow, these vendors
have been made sort of redundent, and they
have been literally pushed out of the streets,
and in their place big shops and big stores
have come up.

Another study which has been done of the
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women amongst those who are selling
vegetables, fruit eggs and fish. Amongst these
women, 46 per cent are the sole supporters tor
the family. There is no one else in their family
to earn the living, and the family depends
solely upon the income of these women. Aided
to these are another 30 per cent of them who
contribute more than 50 per cent of their
income to the family.

. Also, the study shows that there is no definite
trend of hawkers increasing their income or
accumulating capital over time, Perhaps one
can say that they are getting poorer Rather the
pattern appears to he one in which a longer
established group of hawkers has become
caught in a ' low income net of hawking
activtiy. It is also true that the. younger, better
educated hawkers have moved into more
lucrative sector of hawking.

This pattern, of course, is not anti-
development, it is not anti-social Indeed it
suggests, people well acquainted with cities,
perceive opportunities in the hawking
profession, that are not available in the other
sectors of the city's activities. Thus, the
hawking activity appears to act as a refuse
occupation in which people eke out marginal
or submarginal incomes. They form a large
important segment of the urban poor.

Bombay city by the School of Planning also
reveals that amongst the vendors of Bombay, 73
per cent sell vegetables, fruit, egg, fish . and
such other agricultural produce, *23 per cent'
sell food items and 4 per cent sell non-food
items. Amongst them, 86 per cent have daily
income of below Rs. 15 to Rs. 20 exclusive of
bribe in cash and kind. It mentions that 20 per
cent to 60 per cent Is the proportion of bribe
from the total dally income, depending on the
location where they are. Also amongst them, 83
per cent have bean selling in this particular place
since two generations, and 92 per cent of them
are illiterate.

There are serious problems of perception
towards these hawkers and vendors. There are
different attitudes with which they are per-
ceived. This has put a kind of a very serious
social pressure on the lives of the hawkers
and vendors.

These hawkers and vendors are hard
working. They are self-employed. They are
business people. They arr like any other
people in business They can be part of the
organisations like the PICCI. They are also at
integral part of the business and industry of
our economy. They an trying to earn their
living with dig nity and with honesty but the
Amongst vendors of vegetables, fruit, eggs shop keepers in the market see them s
and fish are primarily women, that Is, 8?
per cent are
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competitors, They want to eimploy
as their servants. They perceive
undesirable elements and as cheats.

them
| them as

The middle-class consumer, who buys
from them almost daily as a habit, feels that
hawkers are useful for basic services. They
sell goods which are cheap, fresh and easily
accessible. They offer these services near
their door-steps.

The upper-class eflite things hawkers are a
nuisance. They feel that they are crowding
the space. They pre-ceive them as
obstruction to the smooth flow of their cars.
They see them as ditry, lousy and a sort of
nuisance.

The police has to do a lot with hawkers
and vendors. They are part of their everyday
life. The police t?kes different stands
depending on each constable on duty or
depending on each Officers, As far as law
goes, the police considers hawkers as a nega-
tive phenomenon, but when it comes to
accepting bribes. the benefit is mutual.

The municipal authorities perceive them
as hindrance in planning in building a
modern, western and beautiful city.

The politicians by and large conform to
the usefulness of the hawkers and vendors.
Except for a few. who want to introduce
Westernised planning, most politicians find
that hawkers are good vote bank during elec-
tions. Therefore, though hesitant to make
provisions for them in planning and also in
policies, they - tolerate them.

There is a book almost written by hawkersi
and vendors. Though they are illiterate, yet
somebody has helped them to write that
book. I would like to mention here about that
book.

these hawkers, in short, whether they
are carrying their wares around
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as a headload or on a push-cart or whether
they sit in a downtown market, have but a
small., capital; they make but a small and
meagre earning and to survive in a big city;
they hardly earn enough to feed or clothe
their family. Thay are not much different in
status from the poo, peasants or the rural
poor as we call them in rural areas.

268

I talked about the book where the street-
vendor from Hyderabad has spoken. She
speaks and the other person has written it. I
would like to quote from that book. She
says;

"You see, we hardly earn enough to keep us
aflive. The vegetables we get from the main
market gets dearer everyday. And when we
sell them, we cannot raise our prices as much.
When the police starts arresting Hawkers, we
either lose our cabbage or tomatoes while
running or they are taken away from us. When
I hear that famHiar whistle my arms
automatically wrap around my vegetables and
feet run as fast as they can while my heart
drowns me with its fast' and loud beats."

This is the profile of a city hawker or

vendor.
Let me ask. is vending unconstitutional? Is it
a crime? Yes and ho, Even though the

Constitution of India grants a right to work in
any place within the country to all the citizens,
the Municipal ~ Corporation  Acts of major
citieg doindeed make it a crime to vend,
hawk or trade what . is given with one hand is
taken away by the other. Actually those who
sell goods and services,  Sir for a living are
people with enterprise and  they have an
acute sense of business, acute sense of demarfl
and supply of the common people and they
are quite in tune with the various needs of
the local people at various levels. They are
willing and they have been taking the risk.
They are not demanding from the
Government any subsidy. They are not
making any pollution. They are not Remanding
any special treatment. They
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are as good as any factory worker.
They are as good as any shop-keeper.
Instead of running from pillar t° Post
hunting for a job and a job which is
almost impossible t° get, they have
entered into the economy on their own,
They are fending for themselves. They
are  finding employment for them
selves. They are not asking the Gov
ernment or the public tor jobs and
what they need, Sir is do tokri ki
jagah. They want only space 3' X 4'
where one or two baskets which they
can put in the market and sell. But
the policy-maker do not have a place
for them in their hearts. They have
no regard. They do not even accept
them. They do mnot accept their exist
ence in the wurban society or in the
urban  markets.  Therefore, they are
till today not able to get only simple
do tokri ki jugah. Sir, is this their
crime? Instead they are of providing
invaluable service to the public. They
provide and sell them all kinds of
useful goods, fresh and at their door
step. The punishment for this crime
is that they are beaten up by the
police. They have to pay fines. They
have to pay daily. They have to pay
bribe in cash and kind to th, police
and to the municipal authorities. Theis
goods are being confiscated or destroy
ed. They are being locked up and
cases of wan ilways 'basing
them. They are living in a constant fear of the
police and the encroachment of the officials.
Sir, this is the condition of them today. I
would like to ask what kind of urban planning
do we visualise? Is earning through honest
means a crime? parking is legal. Parking of
cars in vie of high value land space is legal.
The problem of space for vendors has really
become very serious in our cities. In the vil-
lages and towns vending is still legal. But in
our cities hawking and vending has become
an illegal activity. How can they combat.with
this kind of the policy-makers and of the
Government? The large cities are
concentrations of people and obviously the
large number of people alone can provide
Mveihood to vendors and hawkers. Vendors
and
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hawkers can survive only when there
is a large concentration of people.
Without population there is no de
mand for their goods and services. So,
no earning end that means no liveli
hood ‘'left. The concentration of peo
pie means everyone's travelling for
the same limited physical space avail
able in the city urban planning deve
loped as a discipline to find ways of
making the best use of physical space
available in urban centres and to
accommodate the various needs of the
urban population. The city land is
a very costly land. In our language,
it is called a piece of gold. Now, those
people who earn their livelihood from
that land should get the priority or
those people who park their vehicles
there should get the priority. Who

should get the priority? Sir, unless
the urban planning and its various
concepts  recognize and accept the

need for hawkers and vendors in the
cities of a poor country, the municipal
acts will not amend their provisions
accordingly and continue t'o call vend
ing on the roadside as encroachment
because you do mnot plan for them.
So. they have to find their own- ways.
If you sit with a basket to sell, it is
called encroachment. If you park your
car, thga it is calling parking. This
kind of attitude is wunjust, totally un
just and because we are not planning
for th they have to find their

own way of life and the police authorities
then continue to harass them because they are
illegal. What is the legal status of a hawker, I
would Bike to ask. Absolutely none, it is the
legacy of the colonial rule. In their quest for
power and control, the British introduced
laivs governing the activities of hawkers. The
major laws relating to hawking are, Indian
Railway Actt Bombay Municipal Act and
Bombay Police Act. These laws have been
hardly changed since our country became
independent: since last forty years these laws
have been hardly changed. Sir, the British
framed most of the laws to facilitate their own
lives, to facilitate their control to suit the
administrative  skills, for their
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own physical security because they were in
the strangers land. They wanted to  protect
themselves from the .strangers. So, for their
own physical security, they made these laws.
Before that, we never had laws controlling
our vendors and hawkers and controlling out
market. The convenience of the local people
in the cultural context of India was the last; in
any ofthe priorities in framing these laws.
Even after the country has become free, we
continue  to model our laws and policies after
the British laws. The legislation and also
policies  relating to hawking activity and
trading is totally out of context of the function-
ing- of Indian  cities. = We have  our own
culture, we have our own ways of buying and
selling things but our architects, our town .
planners  have hardly tried to study the ways
and the" "traditions, how our own Indians mar-
kets operate, how our own people buy, how our
own people would like to buy, from where
and in which way that has been hardly taken
into consideration by the town planners. For
them the model is.somewhere in  Europe, in
Canada, in North America. If the reality of
the Indian cities and their people is of
consideration, then hawking would be
facilitated ana not considered illegal or
encroachment or nuisance or  obstruction.
Negative structural policies, aimed at decreas-
ing the number of hawkers have led to the
extreme riotous situation. A clear positive
policy towards hawkers and the vendors at the
national level is needed  today and that is
why, Ihave brought this resolution. As a
spin-off  from  this  negative  image,
several other negative atti-3.001 P.m. tudes
have been generated. Hawkers are
perceived as disfunctional appendages to
the cities' .economies. However, we
believe that the general picture of that
image is one in  which hawkers perform a vital
function in the distribution systema  of the
cities. They should be perceived, they
should be
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recognised  as such. This  will mean
indigenous planning, solutions  for these

cities, for our cities, for cities of our kind, we
need notimitate the plans of western cities.
Our cities do not have to follow the
development path of those countries.  Given
the present situation, given  the present .
stage of development in our cities and also
.given the demography and economic trends,
urban  poverty may  still persists for many
years to come. There fore, a two-tier marketing
system with hawker activities constituting one
of an. alternative planning paradigm could be
considered by city planners. I am proposing a
two-tier system. At present; city planners
are more favourably disposed towards the
formal sector in. planning commercial provi-
sions, it is not suggested that hawk-erg will
take over all our supermarkets and our shopping
complexes. I would like to empTiatically say
That there is ample room for a mutually
beneficial existence. That is, both the-
forma! and the informal  sectors can coexist.
That is the situation in our country,
fortunately. We have also the example of Japan.
Even with the phenomenal economic growth of
Japan, a dual distribution system  still thrives.
Small-scale enterprises  survive on tremen-
dously varied, fragmented, demand from a
population that observes traditional
consumption pattern. Though Japanese are
very modern, they are supposed to be still very
traditional in their ways of  life. And they
have found their =~ way, their own way of
marketing; system where the informal sector
also has an equal place with the big
supermarkets or department stores in Japan. * In
view of a like adherence perhaps, in most of our

Asian cities, traditional consumption patterns
are two-tier marketing systems. We may think
of formalising them. But we should

remember that the two-tiers must be planned
for maximum  integration  and
complementarity, not for destroying each
other. We also have another example a
positive example in an Asian country and that
is Malaysia. The problems of hawkers are
very similar in Asfan  metropolitan
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cities. However, Kuala Lumpur has set an ideal
example of dealing with urban poor, in
Kualalumpur there have been elaborate structural
programmes to encourage hawkers through loans
of capital to set up stalls, providing all cleaning
facilities o, providing varioas designs- of stalls,
even new designs of push-cart and mobiles of
defferent sizes. They have fully ' recognised their
needs and therefore, their programmes are well
advanced and form part of .national policy design
to increase employment opportunities in Malaysia.
It is unfortunate that I have to quote examples of
foreigri countries. I would not like to do it. But
because our town planners, our policy makers, in

the case of urban development often find wtstern*

cities more beautiful. I have tried to give
illustrations of foreign countries. In day-to-day life
hawkers have to deal with a number of different
Government departments. They are pushed from
pillar to post to solve their day-to-day problems.
Today the plethora of Government departments
concerned with a policy and action in regard to
hawkers in most of the cities gives rise to con-
fusion corruption and high cost in the city
administration. There is also hardly any
consultation  with  hawkers' representatives
whenever any change in policy or rules or actions
is to be brought about. Decisions are taken by the
authorities high-handedly. The authorities never
even think of consulting the associations of
hawkers and vendors or even individually.
Therefore, I urge upon the Government to take up
this issue very seriously. Hawkers and vendors are
not organised sufficiently strongly. They have not
been able to put up their case

as strongly as industrial workers have done. I
suggest there is need for an integrated authority
to be set up whose primary responsibility would
be the coordination and effectiveness of the urban
distribution system. Let us take them as an
integral part of the urban distribution system. Let
us first recognise them, accept them, as part of
the urban distribution system and then put them
into a proper perspecthre.  If hawkers arc re
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garded a5 g major element of this systc
if we accept that they are an integrul p+
of the system, then lheir administrul.

and policy should also be part of

integrated nuthority concerned with pu.

markets with hawkers, and the

distribution system in general. i

no admioistrative structure on these
in our gities today, - Any authorit,

ns this ghould have provision for e

consuitation between rtepresentalive

{

the distribution trade and officials =,
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two-way relationship, | wounld Jike
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‘becanse they make‘n significant contr’ -

'ﬁm to the city™s economy bt

In view of the fact that hawkers genc!

form part of the urban poor. Mei
such a8 arrest removal and the like
ply increase their poverty. 1 empl
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[Smt. Ela Kamesh Bhatt] Sir, it is not
necessary that integrated measures would
involve costly investments. No Numerous
examples, practical examples, of simple and
integrated measures to help the hawkers can
be outlined (ike multi-purpose use of space,
structural measures like making capital
resources available—of course, this we are
doing through out banks—providing facilities
like drinking water, sanitation, garbage dis-
posal toilets child care, transport, cold
Btorage, etc. They do not involve a great cost.
But they bring a tremendous amount of relief
to these people. In the City of Ahmedabad—
we have got figures— the Municipality there
earns every .. day Rs. 21.000/- from these
hawkers and vendors by way of fines from
these poor . people. At least from the amount
of these fines one can plan for providing such
faciltties like drinking water, toilet, child care,
etc. Such measures cost little and produce
positive results.

There is always an attempt to keep the
hawkers off the streets. The' hawkers are an
integral part of the urban economy. Measures
to squeeze them out of the markets are
disruptive. Our planners want our cities to be
efficient. However. it is ironical that even
when the Western city planners are
bemoaning the sterility of the automobile-
dominated cities and are producing plans for
the return of street markets and giving high
regard to pedestrian traffic, our city planners
are planning to remove them; But the fact
does remain that we need to preserve the
tradtional elements of cities, not simply for
the romance of preserving the traditions, but
as a necessity; We need city plans of on- own
kind. Therefore T urge that v- need a strong,
firm and committed intervention of the Gov-
ernment at the national level.

Why am I asking for a national policy? It is
because we badly need intervention at the
national level to give a direction to the entire
questton of urban development: for whom our
cities are made or designed, who and what
should have priorities in framing urban
.policies, recognising flfie existence of the
contribution and problems of these people
in the urban
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helping the States to decide the
crileiia to consider land use pians in such
a Way that it makes for the integration
of informal and formal sectors, etc. Then '
we should have innovative ideas "and libera
lise location policies. For example, the al-
ocating plots of land far establishing com
plexes in the ctties, space for vendors and
hawkers can also be provided within that
complex. They can give directions to en
courage studies in the field of education
and research in urban planning and urban
planning and development. They can help
them by giving guidelines for the issue
of licences, fixing vending zones, fixing
pedestrian aones, etc. So, at the national
level also we want a national policy be
cause it is a serious subject of employ
ment self-employment. It is a 'serious
subject of preserving and protecting the
existing employment of the vast urban
poor. If not, they would go begging or
bottlegging. We require a new changing
perspective of development. And that can
come from the national level in consulta
tion with the States and the associations
of vendors and .hawkers. ft requires a
certain distance,’ a perspective, to view
the problem as a whole, and which very
often is not there at the local levels. At
local level unfortunately, it becomes a
if corruption,. Kiliticking and vortulai.mi.

Therefore 1 would wurge upon the Gov-
ernment to have a national policy.

! basis you. the question was proposed.

ot o =z faww (zaw aza) g
aaiaa wgrea, et o owze f
4 o awer vfeaa famr 2 o
fao 1 3% aanf zmr 7, IZA -
w0 A Ad faga e &
arq IFW  TaEr vea fpar g e
W qE # 0w wEEd ot gaq
FAAfA® | g aw wAdir g
WY HH9 8, THH &1 &1 T1q ad be
W g W awy 20 WFT Qv

T EWET AANCE | gAY wiay § Ay
vIR-SZ WM 99 T & wrw e
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SHRIMATI BDOYA CHAKRAVARI!
(Assam): Mr. Vice-Chairman, Sir (1

link in our socig] and economic life, 111
long been peglected. 1 feel that it
great social injustice dome to these peopl
Sometimes  (hese people cannot do (he
business properly in one place. And inic
ested people drive them away from pls
to place. Even their living is so bad il
they live like pigs, They lead such .
able that they do po! have prop:
mﬂ, m do not have proper dnirk
ink water, not to speak of clothine 1.
their children. I feel that it is a ore.
that these people have been so neslect
And we peovle, the politician: or the (1
, think of these people at the um
of elections because we need theiy -

and we think of these people w |, ‘0
when we want to hriﬂg out 4 mon e
During that time we feel the importin

%

| people, And we do not care b
the condition of these people o whom
per cent of the people of the counti

g

Secondly, Sir, these people arc »
to towns mot because of luxury ,r
M purpose. They are <on
1 because they have got o |
upon That is why they are conu
towns  They do not have proper o
tions to get good jobs, That i
families, !.‘rlt'y

some sort of poetly 1_'msinu-- 1
their m’ﬂg is so poor that
not maintain  themselves prop
canpot maintain their home. and
not live a_decent life just os m
do. I think it is s very vital

. by hon. Member Elaji, and 1

the agpthorities concerneq o o
aécort  the suggestion mude
Member, T say thiy b

done sometimes these peonle
revoll and they wilj surely
bottom of the socizty not
Government Thenk vou

THE VICE-CHAIRMAN
SATYANARAYAN REDDY
singhji, not here.
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Protect their existing livelihood;
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frao g7 I -
provide legal yeeess 1o the nse of
available space in wrhan arees;
wE 07 g LW 570 dgvaEr
ot S # e SET 2 ) e
g A mfafefas: s9a T
ST FET 2, A 59 9 A0 T
¥i fawad wr S 2 &9 74T 59%
faw ¥ s & wew g ={AfE-
dferdt arer £33 & w1C 919 a9 W
w0 AT IHET T2 & frwrg W 3T
e I (4 Engwrm”
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irrmaag‘wmgz A &
FOawe FXAWT E 1 wAE I
laverr AW § 1 7T AT W T 9XATA
FA 7 | FEGI W FIE THT MGG
A wfen AifE 3 gz wEam ws W
@ fomm ¥1 &emE w0 cmr.t‘m
wré fagmr WE 2 o AT F
i a»r-'ﬁt AYL 9T wERIT W FANT
93z TEATHT ArlE, AT AL

"make them a special component of the
plans for the urban development, by
treating them, as an integral part of urban

- distribution system;"

qrEar 2

"give them legal status by issuing li-
cences and providing exclusive hawking
zones;"

T @Al 39y § ¢

"issue guidelines for action at local
levels."

g aqm W w=d § aw e
gz, W TN ATAW, A% A4
Fo e | FE avemE oEy E #rd
&% gHEm § Wl AT ATEE ¥
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gt & g wgfafavs arafeds 7 &
& a qfere saredis & 4y | o T wE
7w guEdfrad . aw o wifgw
fir TdY formft &1 St amd & fa
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SHRI PAWAN KUMAR BANSAL
(Punjab):  Mr. Vice-Chairman  Sir, [
compliment Shrimati Ela Bhatt for espousing
the cause of that section of our society which
has not been lucky enough to draw the
attention of Parliament for lot many years. She
has vividly narrated the plight and travails of
the poor vendors and hawkers in many areas
of the cities.

Sir, the influx of labour and other poor
people to the new towns and to the expanding
towns is inevitable This is a concomitant facet
of development. The result
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is mushroom growth of colonies- lacking
basic amenities. The inhabitants of these
colonies and other downtown conglomera-
tions turn to the hawkers and vendors for their
daily needs whether these be essential
commodities or any other items of

common use. With today's run-4.00

inflation, the people

of the middle-class and the lower-
middle-class families cannot affoid to go
shopping to posts shopping complexes but
wait eagerly for a hawker at the door-step or
go to a vendor on the road-sidc for buying
their wares at cheap rates. The fact that the
vendors and hawkers cater to the needs of a
vast majority of the populace of bis cities
confers no privilege on them. They are rather
poor, self-supporting, hard working people
who strive hard to eke out a living in quite an
unfavourable environment and they thus save
the nation frem further compounding the
gigantic problem of unemployment

P.M. way

In a welfare society, one of our essential
functions is to create more and more job
opportunities for the expanding population.
These hawkers and vendors do not expect the
society to really help them by creating jobs for
them but it is quite unfortunate when we find
that this import ant segment of society is
rather treated with contempt by all alike,
whether it be the town planners, the estate
office, the municipal Corporations or the
police.

The poor hawkers and vendors also often
earn the wrath of the big shop-keepers who.
mostly feel that by squatting in the open
spaces in the local markets, these people affect
their business. The result is the formation of
an unholy alliance between the big
businessmen and the officials of the estate
offices etc. to let all (hell break loose on the
poor vendors and hawkers.

As Shrimati Ela Bhatt very pathetically
pointed out to the difficulties and hardships
often faced by the, vendors and haw-(kers in
big cities, one just has to see it for himself the
plight of these poor people when on the sight
of a policeman they hurriedly gather their
wares and run to save themselves and their
goods from the clutches of the police and other
enforcement agencies. Indeed a very telling
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example was given by the mover of the
Resolution when she pointed out to a glaring
inequality that prevails in our system in as
much as there can be enough space for
parking of cars of the affluent sections of our
society tout there can be no space that could
be allotted to the poor vendors to sell their
goods. Sir, this calls for a very deaf-sighted
policy that we have to adopt towards the
vendors and hawkers, I do agree that the right
which we espouse for the vendors cannot be
turned into a licence to permit them to
obstruct the traffic, in any way mar the beauty
of our new complexes or in any way add to
the pollution in any particular city. But,
nevertheless, Sir, it is the need of the hour that
the town planners in future keep that need of
the hawkers and vendors in mind and not be
oblivious of the needs of the lower strata of
society. While planning new towns or adding
new sectors to the existing towns, we should
ear-mark sufficient place for the hawkers, for
the vendors to sell their goods and eke out a
living.

Sir, one example, a homely one which I
cite in this context is the experiment of the
Punjab Agricultural Marketing Board and the
Chandigarh Administration in encouraging
what we call "Apni Mandi" in the big cities. A
big plot of land is ear-marked for the farmers,
for the producers of the agricultural goods to
bring their produce to the space there and by
eliminating middlemen, fresh fruits and fresh
vegetables are directly sold to the consumers,
It is indeed very heartening to find that people
not only from middle class but people from
upper middle class also throng to these "Apni
Mandis" to make purchases from there. This
example should become a model for our town
planners in the future.

Sir, it was pointed out by the hon. Member
while moving the Resolution that a number of
glaring inequalities persist in our laws and
various enactments as far as those relate to
the question of protecting poof people who
earn their livelihood by roaming afound with
their wares or by occupying a small space
somewhere on the
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roadside. It is high time that we recognise, we
own up our acts whereby these inequalities are
permitted and have a look at the
problem in right-perspective. As far as the
Central law is concerned, maybe, a model law
is prepared after formulating a just policy
which can be circulated to the different States
and Union Territory Administrations  in this
regard_ Only then, Sir,
we will be able to discharge cur responsibility
towards those well-meaning and hard working
citizens, who are not a bur-dejj on society, who
do not ask for any unemployment allowance
and who do not clamour raising the slogans of
right to work, but all that they want is, some
sort of understanding from the elite of the so-
ciety and if we come up to our responsibilities
towards them only then, they would not be
appendages, as Shrimati Ela Ramesh Bhatt
lamented about the plignt of the vendors and
the hawkers, but become partners in the
progress of the nation. Thank you, Sir.

A gtn wh (s )
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"The Commission is firmly of the opinion
that unless the question of urban poverty is
tackled, the energy of. the poor utilised for
productive activity and the environment
created in which the informal sector
becomes profitable, We cannot save our
cities. The question of urban poverty is,
therefore, receiving high" priority attention
from the Commission."
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of increased growth

THE VICE-CHAIRMAN (SHRI
ANAND SHARMA): Mrs. Bhatt, you can
reply to the debate.
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They have totally stopped giving licences.
So far, in Bombay, there are only 10,000
licences.
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Another example is of Ahmedabad where, in
all, only 1164 licences were given in 1984.
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SHRI SUBRAMANIAN SWAMY
Pradesh): Sir, 1 rise to move the following
Resolution:

‘development of the country
Sefesm ®1 oy gavem fF I &0
FEAT 2 ) AR AV IE Aw H g
ENFUE

THE VICE-CHAIRMAN (SHRI
ANAND SHARMA): Mrs. Bhatt, are you
withdrawing your Resolution?

SHRIMATI ELA RAMESH BHATT: Yes,
Sir, I beg to withdraw my Resolution.

The Resolution was, by leave, with-
drawn.

THE VICE-CHAIRMAN (SHRI
ANAND SHARMA): Now, we move, to the
next Resolution. Shri Ashis Sen—mnot here. Yes,
Shri Subramanian Swamy.

RESOLUTION REGARDING. GENERA-
TION OF INCREASED GROWTH RATE
WITH A VIEW TO SPEEDY DEVE-
LOPMENT OF THE COUNTRY

(Uttar

Considering the unimpressive econom-. ic
performance during the last forty years in our
country and taking into account the experience
of China and USSR, this House urges upon the
Government to abandon the Soviet economic
strategy adopted earlier and instead formulate
the Eighth Five Year Plan on the economic
model shaped by the postulates of Mahatma
Gandhi. Sardar Patel, Jai Prakash Narayan and
Chaudhry Charan Singh, in general, and the
principles of economic decentralisaton and self
reliance, in particular, with the main thrust on
the need to motivate people for self-
employment by providing them adequate
incentives and opportunities with a view to:—

(i) generate a growth rate of ten per cent per

yea, by placing more emphasis on agriculiure
employment generation and ensuring optimum
utilisation of available resources through the
effective use of- market forces and fiscal
policy; and



